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Heard the learned counsel for the parties. Shri D.C. 

Yadav and others were promoted as P'Jis Grade-I vice order dated 

28. 9 e 92. The case of the appl ic c:nts who are wDrkin g as PWis 

Grade-II is that the promoted officials have not been relieved 

to join their new posts though they have also not foregone 

their promotion. The case ')f the applicants is that it the 

prom·)ted officials join their new posts, they can then be 

promoted~ r'he case of the respondents is that atter passin9 

ot the order dated 28,9.92 the seniority of P~ITs has been 

refixed Division-wise. Shri U .C. l'.adav and others who have 

been promoted ara not before us and no order can be passed in 

relation to them in their absence. The respondents should 

implement the order of promotion (Annexure A-1) .' However, the 

respondents will a1so be at liberty to implement th(f revised 

sc~1eme of seniority and tak:"! other cons2quentia1: acti Jn such 

as promotions, postings in accordance with the n,ew scheme. 

The OA is disposed of with this direction that the necessary 

acti:m to implement the oraer Annexure A-1 shall be taken 
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